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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

» PRINCIPAL BENCH, NEW DELHI | | 

Original Application No. 1308 of 2024 

Bijender Kumar ...Applicant 

\5\‘6&’ . Versus 

Uttarakhand Pollution Control Board & Ors. ...Respondents 

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 5 

Affidavit of Omjee Gupta, S/o Shri 

Shiv Pujan Prasad, aged about 52- 

years,  presently p(;sied as 

Executive Engineer, Uttarakhand 

Irrigation Department, Haridwar, 

Uttarakhand. 

i 
/S 

fic above-named deponent, do hereby solemnly affirm and State:” N 
~g! 

1. That the deponent is presently posted as Executive Engineer, 

Uttarakhand Irrigation Department, ~ Haridwar, Uttarakhand i.e. 

i
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Respondent No. 5 10 depose in the present matter and as such he is 
fully conversant with the facts of the case and competent to swear the 

present AlTidavit, 

2 That the above-mentioned matter was last listed for hearing on 

02.01.2025, wherein (he Hon'ble National Green Tribunal was 

pleased to issue the following directions: 

3. Issue notice to the respondents for filing their response/reply by 

way of affidavit before the Tribunal at least one week before the 

next date of hearing through e-filing. If any respondent directly 

Jiles the reply without routing it through his advocate, then the said 

Arespondent will remain virtually present to assist the Tribunal. The 

¢ Mpplicant is directed to serve the respondents and file the affidavit 

/ of service at least one week before the next date of hearing. 

3. That in compliance of the above direction, instant response affidavit 

is being filed. 

4. That the deponent has gone through the cénten-ts of the above- 

noted Application  (hereinafler  referred to as  ‘the  said 

application”) along with  the annexures and affidavit filed. by the 

applicant and has fully understood the contents thereof and is in a 

position to reply to the same. 

=i
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5. That the contents of paragraph number 1 of the said application are 

admitted only to the extent that they are a matter of record. Rest of the 

contents are vehemently denied. 0t is wrong to state that the 

answering respondent is liable for loss of environmental standards. 

6. That the contents of paragraph number 2, 3 and 4 of the said- 

application are matter of record and are admitted only to .ll'le extent 

that they accurately reflect such records. Any assertions or 

implications contrary to the record -are expressly denied. It is 

respectfully submit that in compliance of order passed by the Hon’ble 

\ GT in the matter, an Inquiry Committee for field inspection was 

hutosh Sofi\ 4 . ) 

Haudwar constituted vide letter dated 13.01.2024 which was further modified 
J 

v,'(/idc letter dated 20.03.2025. The Committee visited the area in. 
<X ) 
A+ question on 21.03.2025. Copy of inspection report of the Committee 

along with annexures is being marked and filed as Annexure - R1. 

' 7. That it is respectfully submit that the land of Bairagi Camp, Kankhal, 

Haridwar is under the administrative control of the Uttarakhand 

. Irrigation Department and is being used for the purposes of Kanwad 

Mela / Snan and other associated activities by the D'istrict 

Administration from time to time. The part of said land, comprising - 

50000 sq. meter, has been allotted temporary to the Respon;iénl No.2 

for up-gradation nfid four-lining of Haridwar bypass Package-1 

= 
= 
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related works ie, establishment of casting yard and establishment of 

Ready Mix Conerete Plant. Respondent No. 2 has obtained necessary 

permission under the Uttarakhand, Stone Crusher, Screening Plant, 

Mobile Stone Crusher, Mobile Screening Plant, Pulveriser Plant, 

Hotmix Plant, Ready Mix Plant Anugya, 2021. Copies of Ar‘mgya 

issued to Respondent No. 2 are already annexed with inspection- 

report of the Committee. 

8. That in reply of paragraph number 5 of the said application, it is 

humbly submitted that Respondent No. 2 has obtained necessary 

permission from concerned department including Consent to - 

* Establish (CTE) and Consolidated Consent & Authorization (CCA) 

¥ Ashiutash Sofi 
Handwar 
15%7 

*u der the relevant provisions of the Water (Prevention and Control of 

Péllulion) Act 1974, the Air (Prevention and Control of Pollution) Act 

Transboundary Movement) Rules, 2016 as applicable. Copies of CTE 

and CCA issued by UKPCB are already annexed with inspection 

. report of the Committee. 

9. That the contents of paragraph number 6, 7, 8,9, 10, 11 and 12 of the 

said application are matters of record and are admitted only to the 

extent that they accurately reflect such records. Any assertions or 

iy, 
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implications contrary (o the record are expressly denied. Further, it is 

respeetlully admitted that land allotted to the Respondent No. 2 falls 

within 1:100 year flood frequency, however, it is beyond the limit of 

lood I"rcqucncy of 1:25 years. Moreover, permission is accorded 

temporary for the specific purposes only which shali be vacated after 

completion of work. 

10.  That the contents of paragraph number 13, 14 and 15 of-the said 

application are matter of record and are admitted only to the extent 

that they accurately reflect such records. Any assertions or 

implications contrary to the record are expressly denied. It is 

reiterated that the land area allotted to Resp.ondem No. 2 is beyond 

Se\\ HKhe limit of flood frcquehcy of 1:25 years as pér Flood Plain Zoning 
., 

oériver Ganga and permission accorded is temporary for the specific 
g : 

§ purposes only which shall be vacated after completion of work. 

= 11. That the grounds taken by the applicant in the above noted Original 

Application no. 1308 of 2024 are not tenable. In view of the afore- 

said facts the original application along with the prayer deserves to be 

dismissed. 

fi%g:ffi .
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i VERIFICATION 

i N ) Mai{ 
H \erified at Havidwar, Uggarakhand on— g )k day of Aprit 2025 that the 

i contents of the above affidavit are true and correct Lo the best of my 

knowledge and beliel, no part of it is false and nothing material has been 

concealed therefrom, 

RO (LA 
il 

e 
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~ 

S .,eS S 
7£E=C—PONE

U&-T 

L ALAL IR 
DE 

S SRASAN 
T 

eypizy HANOWA 
Regs N 297 

“yacution of the . {\fie 
Jmitied and signeo f m 7> 

At %9 M\.,u\m\%b\&spwi’\ 
. wentified by, Shn- S BRuo= 

e cour preries of my "“u'\‘kfa% qJ\ 
sitice at Hardwa! 

i W\ o am 

ASHUTOS.—.‘SOT' \Ady S Ny 
NOTARY, Handwar . 
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Annexure - R1 7 

P sRER—ws Rwm iR, sRER | 

waim: 286 /gochodlo/ sugRaaer sio—1308 /2024 Rt (6 oy 1 

A, 

Rrenfrard, 
sRew| 

frvg— a0 Hosodio ¥ AR T AT ST 1308 /2024 RSN FAR T 
TS AT P A @ e ¥ wRa Ay RAiw 02012025 B 
w4 % wfda Wiy B amen) 

e, . 

T srfen Rraf@d, sRER 3 kW W 69/ Te0d0%0-2025 

Reid 13 wER, 2025 Rred R "o THoehodlo # AR e I HA 

1308 /2024 ROR IR FM Ierravs g P A vd o # wRa 

AR fFiP 02012025 B 9 3 e B EzE ¥ @ WA AT BN 

TH o, 1w T TR T B W) 

o & FA § AR afre, S ave, A TR, S N R 

forar T & f dfF ST W ¥ 4 N WER 8 I 9T gN SRer 

WR Y SR SR gord & A0 et A S| 

qop ¥ e Td o v Wi wewil B Wgaw e s 

Frifard) 3g W X M ) 

HerE— JumR | 

(i R Ris) 
W
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70 (o0 ERT e M Wo—1308,/2024 RUIRY FAR T TERIGUS FGI 
g a1 vl = X Wi e R 02.01.2025 & SrguTe ¥ Hga TG B e 
e | 

/o TAoshodlo ERT e SMATT Fo—1308/2024 UMY GAR <M ST YguU 

friaor A€ wd o A aRa amew e 02012025 F FrfeRe Fréw frfa &1 M 

5. Issue notice to the repondents for filling their response/reply by way of affidavit 

before the Tribunal at least one week before the next date of hearing through e- 

filing. If any respondents directly file the reply without routing it through his 

advocate, then the said respondent will remain virtually present to assist the 

Tribunal. The Applicant is directed to serve the respondents and file the affidavit of 

service at least one week before the next date of hearing” 

o Toshodlo g TIRT 3w B srgurert ¥ Rrenierd, ERgR gt v waw 3 
e v A 13.01.2005 G AFIER i R @1 o Rear - 

1. WfYg, eRER wed R wfieww, sRgR - | 

2. e s, R @vs, 8RER - Wl 

3. el v ST wTe, TR, SeA (SeRwew RiEE) - wRw| 
4. & IREN), ScRrEvs Yguu A @, wed - W™l 

AT ERT A 21.03.2025 B RwTa &= &1 Prlleror s | srafer 9w v Prderr 
# Sufert afarRat 3 SuRufy e ¥ | (Rera—1) | 

e s e & 

1. 9901 A0 THM Feemd foro, B Rrlt g, ERER & 74 915 R @ st 
Drerc MR eic B R o I Frfd 63 o & T § 3| Pt 3 
W v v R Frele R wic warem ¥ arr 

2. A0 [ g {0, R ERER IR Ydoi-1 B T W BRA B 
frfor &g FReT I 1@ S AT wic @ e ¥ Rt 3w, eReR A 
Suerer Y B N R IveEl WA B AR foa | AR wsa st 

ERgR ¥ &t B, RER F Suerr 9y & Ao T g R0 T SR 
TR B AR o | (e—2) | 

i dm 

201



3. e v, Ria @ve, T, ERER ER1 Rrenfer, BRER H1 iRk 
A1 04042022 & STAR RN Do A ey Sl & @ A A @l 
2 14 forenm wemee o Fide doll @ amaie @ ger WA e wiftavr @ 
I W N0 T grexneel oo Y IRy @ e F e fram /et @ | 
aerd w9 § Roft du Red @reh of § oY WeH A o WA B | AR 
St HfRiAT @ T ReAw 19.052022 @ AR Rl g Rer Afy 1 A 
wq Py Riaré R, Serave a1 & | (fera—3) | 

4. freirerd, TRER &N FrIfer s o516/ Rioqoa0wTeT0—2022 fRAid 21052022 

ENT AR IS Romnt miteRer A et o Yo Wl e foro @t 

EReR U Ydu—1 B I=hevdr U@ Biked @ i 3g Reft B, EReR A 
50,000 Tt AR 4fY B f 9 @ forv S/ PRk T T IR MR wie 
PRI 3 IRUR &9 A AR F&H B TR | (WereTo—4) | 

5. fremiieR, eReR & srifer s Reaid 21.05.2022 B arqarer ¥ st arfivaer, 

Rieg wvs AR, &RER g o v Rifid 24052022 G S A FT AT 
fBRTT F0-10,7600 /— Td 50— 4,00,000/— PN TR ART WRa o7 @l B WA 

o RO FTORIA fi0 B iy Prfa &1 ol | (fiereia—s) | 

6. 0 T Feerere foo & Riemie), eReR g1 RAid 13002022 B FeRETS 

Erefiay wic, Wi wic ager R & smmfa &l v, Fee, sReR § 95 
e yfter ewar @1 e @i 1@ wic ke § 220,000 < BT @A B 

HUSRY Y 02 ¥ 3 (RS 12.09.2024 T) el ARy ey oY T | et oy 
B GAD B ST Y Wl B W D gRed RiAid 28102024 B 
1o T ve e vl @ T ot W W g aRotHowo wie @Y e 
far | (dera—s) | 

7. SRIEYS SV PR A1 gRT o A grevee fofo @ it s, wedt 
D e DRI/ AR0N0SRO / TARI-1542 /2022 /1134 Refitp 18.11.2022 
R 30,000 7 HfA A1E &1 & W Frepie i P I 8 Rl ey 
(Consent to Establish) T4 TId—g@uIeiidt / SMR0sN0dR0 / Wefy / 3mé—84 / 
2022/1277 R 27.122022 §RT RATE 31032023 TF e WA (Consent 
to Operate) i @ T | A0 T FTEREA A0 B IS D H7 F wawermt 
HEANT (Consent to Operate) faTid 31.03.2027 TF Renew P T4V | (Herma—7) | 

8. W V@ WhHed MM & drifea s wo-o0s,/Hofoodo / @/ owfiofio 
/202425, feAI® 29.10.2024 G SRNEVE W BIR, TR @ie, M ©F 

T 3 
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10. 

Byt B0 RA T foro B qd o Wi 95 &/ wer g B IR 
wie T wie ORER § T8 W9 ¥ Gl 2,20,000 € Sa @l HUSRYT B TR 
B Ry 02 af arerar wRaENeET Fmfor sl S f g @), 7o B wafy ¥ e 
TEH B T | (Feras) | 

IERETS 416 A aReAT AR, 2012 & awwla WUg ERER 4 T A & 
a1 AT IRV Wl B e T R | o R greeme fio B v B 
¥ a1/ Ffe AT @ T PR wic B e vd e 8g ffd g 
1:25 qdta W16 IMGRY & R AR & 7 1100 T TG AR A7 B Fww &) 

o T g [0 B Rl B, Baae, BReR § I /FRET A @ 
Frore PR @ic A W 1F Farom 3 A T oRa e B 
Bl ¥ IR WY W Frfa ) R @ w Affa Pefr w wemr awee 

Fr T g woR @ 8, R oRarerT W o at & Swm R 
e R ol gern W R 

SRIFTER e aman i 2 

AN e it 
Rierg @ve, wReR I W, T AR, e, e v @ 

T fowr, forem e 

s, o 
&t e, W 

ITRES JGu R A, eRer—wsd R wiaw, eReR 

Page3of 3 
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—nrdurtion Has 10 TE 

Annexure No. 1 
iney 

1t SN oy 
WMo uHoShodo ¥ A Original Application No. 1308/2024 Bijender 

Kumar Applicant Versus Uttarakhand Pollution Control Board & Ors. Respondent(s). 

fimmfiwoz.oumfimfimfitlmmflfi
mmnfloé\o 

BRI R0 02012025 @1 Frae s wiiker fsan a0 - 

1. In this original application, the Applicant has raised an objection to the hot mix plant 

set up by Respondent No. 2, M/s Ircon International Limited. 

2. The submission of Counsel for the Applicant is that the plant has been set up in the 

Ganga Doob area, Haridwar, the land comes under the Kumbh Mela land, and it is within 

200 meters of the River Ganga at Kankhal, Haridwar, Uttarakhand. 

3. During the course of the argument, Jearned Counsel for the Applicant has referred to 

the Notice dated 13.03.2024 sent to Respondent No. 2 stating that the plant has been set 

up in the flood zone. He has also referred to the newspaper report along with the 

photographs on page 89, Annexure P-8 to show that the plant at Bairagi camp was 

flooded. He has also referred to the order dated 30.07.2024 (page 75), which states that 

the construction was not permissible within 200 metres of river Ganga and was falling 

under the flood area. Referring to the Special Condition no. 15 of the Consolidated 

Consent and Authorization (CCA) dated 02.05.2023 (page 63), he has submitted that 

the unit was not allowed to operate during the night hours as defined under the Noise 

Rules of 2000, but the same is running during the night hours also and in support of his 

submissions, he has placed reliance upon the photographs on page 67. 

4. In compliance with the previous order, Applicant has placed on record additional 

documents starting from page 82 onwards. 

5. Issue notice to the respondents for filing their response/reply by way of affidavit 

before the Tribunal at least one week before the next date of hearing through e-filing. 1f 

any respondent directly files the reply without routing it through his advocate, then the 

said respondent will remain virtually present to assist the Tribunal. The Applicant is 

directed to serve the respondents and file the affidavit of service at least one week before 

the next date of hearing. 

6. List on 22.04.2025. 
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. : SR 

T DA D IR F—69 / TeH0d000-2025 AT 13072025 57 e -t)i]r‘ga;w% 
a1 T W, S & M0 TR0 ¥ MR Original Application No. 1308/2024 Bijender Kumar 
Applicant Versus Uttarakhand Pollution Control Board & Ors. Respondent(s). ¥ uRa ¥ i 
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AR TS rerrfyyeor Anne?u,; 
Wfl?flfimfimmww) 

. NationalHighways Authority of India (Ministry of Road Transport & Highways, Govt. of Indla) 

~3c/E-mall £piuvasantuinarg 

RSARY — ; I 4 ™% . Project Implementation Unit-Vasant Vihar (Dehradun) % A 0 171, BT | TEIIER, 36U 248006 AT ¢ House n0.171, Phase-1, Vasant Vihar-Dehradun - 248006 bl 
NHAI/PIU-VSNT-VHR/4401 1/LA(HDR Ring Road/2021/ / 85 ¥ 
To, : T " Executive Engineer, 

Irrigation Department, 

Dt.09.03.2022 

g@y . %% 
. . e =R~ %fl@)‘—?fi? e —%Q—D.%m\— 

[ upR Pty 

Haridwar;-Uttarakiamd 

Sub:  Upgradation and Four Lanin, g of Haridwar Bypass from Km. 0+000 to Km. 24+800 in the state of Uttarakhand. Reg- Requirement of Land for setting up Casting Yard. 

Ref: - 

Sir, 

M/s IRCON International Ltd. office letter no. IRCON/NHAI/Corr-01/03 dated 08.03.2022. 

It is to informed that NHAI, HQ has been issued LOA dated 06.01 .2022 vide which the work for construction of subject project has been assigned to M/s IRCON International Ltd. _ 
In continuation of same concessionaire vide letter cited above has intimated that suitable land- parcel is available at Bairagi, Camp under your jurisdiction for setting up of Camp/Casting yard for the subjected project. - Concessionaire has also undertook to procure necessary approvals/clearances and to Pay necessary fee/charges for setting up of said camp. * 
In view of execution of project of national interes! t the concessionaire’s request is being forwarded for taking necessary suitable action at your end. 

Thanking You " 
: Yours faithfully, Encl: As above. ’ ' %/ 

(P.K. Mourya) 
GM:(Tech) cum Project Director 

PIU-Vasant Vihar (Dehradun) 

Copy to: For kind information please. 
(i) R.O. Uttarakhand, NHAI, Dehradun. 
(ii) Disrict Magistrate, Haridwar. 
(ifi) M/s IRCON International Ltd. for kind information & necessary action please, 

AU — YR 
Ot S TREL - ~arrmgas 5777 S 
Mo/ - 

finmpmg-zmooo 2 

JaRITEe/Webdite swww.nhal.gov.in 

N ) 

TA15 308, gl T T : @ 60 A5 W 6, Waei-—10, G, 7 Reech-110075, 7210 ¢ 91—,}1_M/zoo 
Head Office :Plot No. G-5 & 6, Sector-10, Dwarka, New Delhl - 110075, Phone: 91-11-25074100/200 
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. 
- 

IRCON HARIDWAR BYPASS LIMITED 
(A Wholly Owned Subsldlary of Ircon International Limited) 

CIN:U45209D1.2022G 01392406 

No.: IRCONINHNICorr-MIo; 

Tho GM (T) & Project Diractor, 
NHAI, PIU = Dohradun, = 
#1171, Phase-1, Vasant Vihar, 
Dehradun - 248006 (Uttarakhand) 
Emali{d:, tvihar@nhal. 
Dear 8ir, 

Sub; 

V70 

Dated: 08.03.2022 

Upgradation and Four Laning of Haridwar Bypass Package-1 from KM 0+000 (KM 
186+100 of NH-58) to KM 16+100 (KM 5§100 of NH-74) in the state of Uttarakhand on 
Hybrid Annuity modo"- Requirement of Land for setting up of Casting Yard 

Rof: LOA no.NHAYPIU-WIHRR/Estimates dated 06.01,2022 
Doar 8r, 

" This I8 In referonce 1o NHAI LOA dated 06.01.2022 referred above, vide which construction 
of the subjact project has beon entrusted to M/s, Ircon Intemational Limited. 
In this regard, It Is submitted that wo roqulre néfiqfialfi In't-nd for selting up of Camp/ Casting 
yard ot a noarby location of the projoct allgnient, 

Aftor oxtonsivo survey, olir oxecutlng agoney has [dontified a land of a rox, 50,000 Sqm of, L 
Balragl Camp ovmod by Stato Igation Dopartment of Uttarakhand. 3 nis- @5\%-‘;‘ 

The proposed camp elto vill allow us 1o sot up o workable temporary casling yard located 
an optimum distance from the oxacution slle, thereby ensuring spoedy and timely execution 
of the project, / 

Il undoretood that this land parcol Is vacant und the dopartment s wiling to lease out the 
samo on mutually agroed tlorms and conditions, 

Itls submittod that necossary approvals/ environmontal cloarances for sotting up of Casting 
Yard and Goneroto Mixing Plant at Balrag! Gamp shall bo obtalnod by us and all the related 
arpanditures .o, Lonso Ront, Pove, Taxo olo, shall ulso bo borme by us, 

Your good offles Iu requosted to racommond and forward this roquest to the Executive 

Englnser, lidgation Department, Ultarakhand, Harldwar, o thal further modalities of 
hiring/easing botwoon the lirlgetion Dopartment & the exoouting ugency may take place at 
the oot M, 

Thanklng you & assuring you of our bost servicon always, ¥ 

Fof b on hohalf of ogla 
IHGHN Hadldwar Bypnss Limited, 

A ) 
("N[!pm t Ahimad) 
Divestor
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Ri=rd wvs TR, sRER-249401 
_ (BT 70-01334—221518 —AT—idharidwar@gmail.com) 

—_— 

| e 

W - qag- 7 om0z, wra RE 646U~ 122 

by (6/ D R e 
bt e By 4y ) 

g - Upgradation and four Laning of Haridwar Bypass Package-1 from} 

Km. 0+000 (Km 188+100 to NH-58) to Km. 15.100 (Km. 5.100 of NH- 
74) in the state of Uttarakhand on Hybrid Annuity mode"- 
Requirement of land for setting up of Casting Yard. 

ey, 
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Rl $ § ARAY WS IemE MR @ srgafid wH Ms 
IRCON International Ltd ERT fwas o frar @i 2, o 8g 03 (M) af &g 
P /HIRET T Frpie MRRIT @e @ RO 8g FO 50000 A AR qfH 
@ A @ T R | 

wad @4 # 98 0 e ® 5 R/elt $ & e o @ sl 
2, O adwm # @l &1 Rtem wereT g af 2022, 2023, 2024 ¥ U A 
Figgs Well B gfena wshy UomEl weR @ SE orgafd WH Line 
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adftr amfew Annexure No. 7 23 
IS Yquul ferfaor &g 

T uReey wiorea s ufier, T -247667 [reT-aRER) 
Phone No. 01332-260422 E-mail: rorueppcb2013@gmail.com 

wie-gadiid arzoatoamo maate-1 542/2022/ N ECY feis \Q.11.2022 

A &, 
M/s Ircon International Limited AR o - S Application No:3103120 gn:;algll (".llnl{) Parking Kankhal CAFF 1D:53534 

istt Haridwar CTE:Fresh 
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‘fir ) w5 - " [ Bairagi Camp P}xrking Kankhal Distt Haridwar — + 8 

| (E) JqES } Ready Mix Concrete -300000 MT/Month 
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| (g) stetfes am: | Nil. 
ENA ;E) g 3 [ Nil. 

| ) { Category-Green; Scale-Small, Investment-Rs 67 Lacs. 
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REGION. 

UTTARAKHAND POLLUTION CONTROL BOARD 

Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) 

UKPCB/ROR/Con/1-84/2022/ 12 7 Date: 27 [(2]22- 

REGD. POST 

a1 4 
Py 

To, 

M/s Ircon International Limited 
Bairagi Camp Parking Kankhal 

Distt- Haridwar 

Consolidated Consent to Operate and Authorization hereinafte 

(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water 

(Prevention & Control of Pollution) Act, 1974 and under Section-21 of the “Air (Prevention 

& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous 

and Other Wastes (Management and Tran boundary Movement) Rules, 20167 notified under 

“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air 

Act and HW Rules respectively). 

CAFID-53534 Application No - 3206213 

CCA (Fresh) 

Consent No. AWH- lf\l - 

CCA is hereby granted to M/s Ircon International Limited located at Bairagi Camp Parking 

Kankhal, Distt- Haridwar subject to the provisions of the Water Act, Air Act and Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that 

may be made further and subject to following terms and conditions :- 

r referred to as the CCA 

1. This CCA is granted for a period upto 31.03.2023 and valid for manufacturing of 

following products with Capital Investment / Net Assets Values Rs 67 Lacs. 

| S | CTE Quantity CCA Fresh 

{ No. | Product o ‘ Quanlityi Product Quantity 

‘ | (Per Month) (Per Month) 

1 | Ready Mix Concrete 3,00,000 MT Ready Mix Concrete | 3,00,000 MT ] 

2. Specific Conditions under Water Act:- 

(i) The daily quantity of effluent discharge (KLD):- 

lfislficg\iur CTE CCA Fresh 

Trade Effluent Nil L Nil 

Sewage - T 1.0 J 

(ii) Trade Effluent Treatment and Dispésfi Nil 

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic 

Tanks/Soak pits as is required with reference to influent quantity and quality. 

3. Conditions under Air Act:- 

(i) The applicant shall use following fuel and install a comprehensive control system consisting 

of control equipment as is required with reference to generation of emissions and operate 

and maintain the same continuously so as to achieve the level of pollutants to the following 

standards :- 

S.No Stack Stack Type of Fuel Emission Emission 

attached height Fuel Quantity Control standards 

with (Mt) Equipment | not to exceed 

1. - - - - . - 

Ambient air quality 

1. Suspended Particulate Not to exceed 600;1g/M3 

matter (SPM) : J 
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UKPCB] 

In case of stoppage of functioning of air poltution control equipment, production has 10 be 
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard o be dispaiched immediately. 

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is required for meeting the ambient noise standards for night and day time as prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- 

Standards "“FJ{] Industrial il Area | f?bhmc_rcinl Area | Residential Area | Silence Zone | Noise level in | Day ] Night Day Night Day Night Day | Night db(A) Leq time time | time time time time time time R 751 70 [ 6 55 55 45 50 40 Day time: from 6.00 am. 10 10.00 p.m., Night time: from 10.00 p m. t0 6.00 a7 
4. Conditions under Hazardous and Other Waste 

Movement) Rules, 2016:- 
(i) The Factory Manager of M/s Ircon International Limited is hereby granted an authorization to operate a facility for collection and storage of Hazardous wastes. 
(ii) The authorization is granted to operate a facility for generation, collection and storage of 

s (Management and Tran boundary 

hazardous wastes within factory premises for following category of wastes :- 
ENO.} Category Quantity of Waste for which Mode of | | (Schedule-I & Schedule-II) | authorization is being issued (MTA) Disposal 1] - N N 

(iii) The authorization shall be in force for a period upto 31.03.2023 
(iv) The authorization is subject to the conditions stated below and such conditions as may be specified in the rules for the time being in force under Environment (Protection) Act, 1986. 

Terms and conditions of authorization:- 
(i) The authorization shall comply with the 

1986, and the rules made there under. 
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer authorized by the SPCB/PCC. 
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes without obtaining prior permission of the SPCB/PCC. 
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the application by the person authorized shall constitute a breach of his authorization. 
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close down the facility. 
(vi) An application for the renewal of an authorization shall be made as laid down under these rules. 

(vii)  The unit shall comply with any other conditions specified in the guidelines issued by the MOoEF or CPCB/SPCB from time to time. 

provisions of the Environment (Protection) Act, 

This CCA is valid for Mixing process only & Validity of the CCA is subjected to the License issued by the District Magistrate, Haridwar office order No.1235/Assistant Mining- 
2022 Dated 13.09.2022 
Compulsory documents to be submitted by the Industry/Unit:- 
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous 

and Other Wastes (Management and Tran boundary Movement) Rules, 2016 and 
Third Party Audit Report. 

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage 

Area. 
Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA. 
Competent Authority reserves the right to change/modify/add any time any condition of this 
CCA. 
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w27 
9: Unit has to comply with the other general conditions as annexed herewith. Non compliance 

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous 
and Oicr Wastes (Management and Tran boundary Movement) Rules, 2016 will 

i rfsylls in legal nc(iqn under the aforesaid Acts and Rules. 

B Lm{ has to submitted Ambient Air Quality report from MoEF accredited laboratory/ 

" Regional office Roorkee lab within three Months. 
Unit has to submitted compliance report in every year along with Balance sheet & Ambieat 
Air Quality Report. 

/';“ 

& Regional Officer (I/c) 

4@: - Member Secretary, Uttarakhand Pollution Control Board, D n f(\)r 'Kind 

information. W 

R 4 Officer (e) 
\ Specific Conditions: 

. The applicant shall provide ISI mark water meter to each water supply source and shall regularly submit 

returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act. 

. The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee 

submitted by the applicant could be assessed. 

. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per 

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by 

the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers 

such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification. 

4. The industry shall ensure interlocking of air pollution control devices and production processes. 

9. 

A Solid wastes generated from the industry has to be disposed in manner so that contamination of surface 

water bodies/ground water/soil etc. does not take place. 

The industry shall take adequate measures to control of noise from its own source so as to comply with the 

standards as may be applicable. 

The applicant shall develop three rows of green belt on the premises with plant species as suggested by the 

Central Pollution Control Board. 

. The industry shall strictly adhere with the specific and general conditions issued with CCA order. Any 

violation of stipulated conditions may attract legal action under the provisions of Water Act, Air Act and 

Environment (Protection) Act and Rules made there under. 

The industry shall ensure all safety measures and shall undertake periodical assessment by the competent 

authority. 

10. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and Tran 

boundary Movement) Rules, 2016 while disposing hazardous waste. 

11. Hazardous waste should not be stored beyond a period of 90 days. 

12. The Stone Crushing units/Screening Plants/Pulverisers shall strictly follow the Provisions of the Uttarakhand 

Stone Crusher, Screening Plant, Mobile Stone Crusher, Mobile Screening Plant, Pulviser Plants Hot Mix 

Plant, Ready mix Plant Anugya Policy, 2020 promulgated by the State Government and shall obtained 

necessary permission from the competent authority with in stipulated time specified in Anugya policy-2020. 

13. The Unit shall submit copy of Anugya Renewal to this office. In case of Non-renewal of Anugya from the 

Competent Authority under existing Stone Crusher Policy, this CCA shall stand withdrawn. 

14. This CCA valid for crushing of raw material (River Bed Materials) obtained from legitimate sources only. 

15. The unit shall not operate during night hours as defined under Noise Rules-2000. 

16. The unit shall ensure proper installation and operation of pollution control measures as required in under the 

Environment (Protection) Rules, 1986 so that ambient air quality not exceed prescribed limit at any time. 

17. The unit shall not increase the production capacity as given in this CCA without prior permission of the Board. 

18. The Unit shall strictly comply with the provisions of the Water Act, Air Act & Environment (Protection) Act 

and Rules made there under. 

General Conditions:- 

The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three 

month from the laboratory recognized by the MoEF and shall report to the UEPPCB. 

AT
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The i 
outle?‘;::‘::";?"a” lmwe.‘,c,. not without the prior consent of the Board bring into use any new or altered 

| Treated e ‘ ischarge of effluent or gases emission or sewage waste from the unit. . Jicant 
St Vaste water and domestic waste water shall be disposed jointly at one disposal point. The applicant 

P, Prmfxde discharge measurement equipment at final disposal point. . 
- 7he él;phcam shall strictly comply with conditions of this CCA and submit compliance report of stipulated 

condmo‘ns within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not 

complying with stipulated conditions or any further direction/instruction issued by the Board. legal action 
shall be initiated against the applicant 

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof. 
6. The. industry shall provide uninterrupted entry to the STP’S/ETP’s inlet and outlet points, Air Pollution Control 

cquipment and stack for smooth sampling/monitoring of efficiency of pollution control measures. 
7. The industry shall provide “Inspection Book” at the time of inspection to the Board's officials. 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

oceur in excess of standards laid down, such information shall be reported to the Board’s offices and all other 
concerned offices. In case of failure of pollution control equipment, the production process connected to it 
shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only. 

10.1n case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it 
shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. 

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production 
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or 
emission point. 

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be 
necessary. 

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without 
obtaining prior permission of the Board. 

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the 
person authorized shall constitute a breach of his authorization. 

15.1tis the duty of the authorized person to take prior permission of the Board to close down the facility. 
16. The authorization is valid for temporary storage of Hazardous Waste within premises only. 
17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals 

being used in the plant as well as air emission and waste generated within premises is displayed on Display 
Board of size 6x4 feet out side the main factory gate within premises. 

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for 
treatment, storage and disposal of hazardous waste 

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on 

or before the 30" day of June following to the financial year to which that return relates. 

20. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage 
must also be safely collected and stored. 

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and 

chemical analysis of hazardous waste sample and report to the Board. 

22. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed 
with R.C.C. or such material which does not react with the waste contained in it. 

23. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and *Hazardous’ shall 
be displayed at appropriate position both in Hindi and English. 

24.The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious 
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re- 
processors. 

25.1n case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes 
(Management and Tran boundary Movement) Rules, 2016 shall be submitted to the B; 

3 

Reg.onarl officer (I/c) 

\ 
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REGIONAL OFFICE| 

UTTARAKHAND POLLUTION CONTROL BOARD 

Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) 

Date: 22 .08.2023 

@wH 
N 

UKPCB/ROR/Con/I-84/2023/ 139 
REGD. POST 

To, 

M/s Ircon International Limited 
Bairagi Camp Parking Kankhal 
Distt- Haridwar 

Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA 

(Consolidated Consent & authorization) (Renewal) under Section-25 of the “Water 

(Prevention & Control of Pollution) Act, 1974” and under Section-21 of the “Air (Prevention 

& Control of Pollution) Act, 1981” and Authorization under “Rule-6(2)” of the “Hazardous 

and Other Wastes (Management and Tran boundary Movement) Rules, 2016 notified under 
“Environment (Protection) Act, 1986” as applicable (to be referred hereinafter as Water Act, Air 

Act and HW Rules respectively). 

Application No - 3318979 | CAF ID- 53534 

CCA (Renewal) 

Consent No. AWH- "1 —|3() 

CCA is hereby granted to M/s Ircon International Limited located at Bairagi Camp Parking 

Kankhal, Distt- Haridwar subject to the provisions of the Water Act, Air Act and Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that 

may be made further and subject to following terms and conditions :- 
15 This CCA is granted for a period upto 30.09.2027 and valid for manufacturing of 

following products with Capital Investment / Net Assets Values Rs 70 Lacs. 

[s] Last CTE/CCA Quantity CCA Renewal 

f No. | Product Quantity Product Quantity 

| | (Per Month) (Per Month) 

1 ] Ready Mix Concrete 3,00,000 MT Ready Mix Concrete 3,00,000 MT 

2. Specific Conditions under Water Act:- 

(i) The daily quantity of effluent discharge (KL.D):- 

[ Last CCA or CTE CCA Renewal 

| Trade Effluent Nil Nil 

f Sewage 1.0 1.0 

(ii) Trade Effluent Treatment and Disposal: - Nil 

(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic 

Tanks/Soak pits as is required with reference to influent quantity and quality. 

3. Conditions under Air Act:- 

(i) The applicant shall use following fuel and install a comprehensive control system consisting 

of control equipment as is required with reference to generation of emissions and operate 

and maintain the same continuously so as to achieve the level of pollutants to the following 

29 

standards :- 

[S.No Stack Stack Type of Fuel Emission Emission 

/ attached height Fuel Quantity Control standards 

| with (Mt) Equipment | not to exceed 

T S S - - 
Ambient air quality 

I Suspended Particulate Not to exceed 600ug/M’ 
matter (SPM) ] 
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In case of stoppage of functioning of air pollution control equipment, production has to be 

stopped immediately and this Board has to be intimated by fax/phone/email with a report in 

this regard to be dispatched immediately. 

(ii) Noise from l}_1e D.G. Set and other source(s) should be controlled by providing an acoustic 

enclos{ure as is required for meeting the ambient noise standards for night and day time as 

prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which 

are as follows :- 

E'"dflrd! for | Industrial Area [Commercial Area | Residential Area Silence Zone 

oise level in | Day Night Da; i i i ; y Night Day Night Day Night 

deh(A) Leq time time time time time time | time 1ir§|e 

75 70 65 55 55 45 50 40 
Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. t0 6.00 a.m. 

4. Conditions under Hazardous and Oth er Wast Movement) Rules. 20160 stes (Management and Tran boundary 

(i) The Faclgry Manager of_ M/s Ircon International Limited is hereby granted an 

. au(honzahqn to operate a facility for collection and storage of Hazardous wastes. 
(ii) The authorization is gfanled to operate a facility for generation, collection and storage of 

hazardous wastes within factory premises for following category of wastes :- 

' S.No‘[ Category Quantity of Waste for which Mode of 

(Schedule-I & Schedule-IT) | authorization is being issued (MTA) Disposal 

1 | 

(?ii) The authorization shall be in force for a period upto 30.09.2027 
(iv) The ‘aulholrlumon is subject to the conditions stated below and such conditions as may be 

i;;(;cfilfied in the rules for the time being in force under Environment (Protection) Act, 

T_erms and conditions of authorization:- 

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 

1986, and the rules made there under. 

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer 

authorized by the SPCB/PCC. 

(iii) The person authorized shall not rent, lend, sell, transfer or o 

wastes without obtaining prior permission of the SPCB/PCC. 

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in 

the application by the person authorized shall constitute a breach of his authorization. 

(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close 

down the facility. 

(vi) An application for the renewal of an authorization shall be made as laid down under these 

therwise transport the hazardous 

rules. 

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the 

MOoEF or CPCB/SPCB from time to time. 

This CCA is valid for Mixing process only & Validity of the CCA is subjected to the 

License issued by the District Magistrate, Haridwar office order No.1235 & 1236/Assistant 

Mining-2022 Dated 13.09.2022 

Compulsory documents to be submitted by the lndustry/U!lit:- 

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous 

and Other Wastes (Management and Tran boundary Movement) Rules, 2016 and 

Third Party Audit Report. 

(ii) Environment Statement in Form 

(iii) Quarterly compliance report of 
-V of Environment (Protection) Rules, 1986. 

the CCA, photograph of ETP/APCs/Waste Storage 

Area. 

) ) 

e of CCA well in advance of 60 days of expiry of this CCA. 

Unit has to apply for renewal Y 0 

Competent Authority reserves the right to change/modify. 

CCA. 

/add any time any condition of this 
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9 Unit has to c?()_mply Wii_h the other general conditions as annexed herewith. Non compliance 

of any provision of this CCA and provisions of the Water Act, Air Act and Hazardous 

and Other Wastes (Management and Tran boundary Movement) Rules, 2016 will 

results in legal action under the aforesaid Acts and Rules. 

10. Unit has to submitted Ambient Air Quality report from MOEF accredited laboratory/ 

Regional office Roorkee lab within three Months. 

11 Unit has to submitted compliance report in every year along with Bala & Ambient 
N 

Air Quality Report. 

Copy to: - Member Secretary, Uttarakhand Pollution Control Board, Dehradun for/Kind 

information. 

Regional Officer (I/c) 

Specific Conditions: 

1. The applicant shall provide ISI mark water meter to each water supply source and shall regularly submit 

returns of water consumption in the prescribed form and pay the cess as specified under Section-3 of Cess Act. 

The applicant shall submit audited balance sheet of the unit at the end of each financial year so that fee 

submitted by the applicant could be assessed. 

3. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per 

requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by 

the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers 

such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification. 

4. The industry shall ensure interlocking of air pollution control devices and production processes. 

A Solid wastes generated from the industry has to be disposed in manner so that contamination of s 

water bodies/ground water/soil etc. does not take place. 

6. The industry shall take adequate measures to control of noise from its own source so as to comply with the 

standards as may be applicable. 

7. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the 

Central Pollution Control Board. 

8. The industry shall strictly adhere with the specific and general ¢ 

violation of stipulated conditions may attract legal action under the 

Environment (Protection) Act and Rules made there under. 

9. The industry shall ensure all safety measures and shall undertake periodis 

%) 

urface 

onditions issued with CCA order. Any 

provisions of Water Act, Air Act and 

cal assessment by the competent 

authority 

Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Ma 

boundary Movement) Rules, 2016 while disposing hazardous waste. 

11. Hazardous waste should not be stored beyond a period of 90 days. 

12. The Stone Crushing units/Screening Plants/Pulverisers shall strictly follow the Provisions of the Uttarakhand 

Stone Crusher, Screening Plant, Mobile Stone Crusher, Mobile Screening Plant, Pulviser Plants Hot Mix 

Plant, Ready mix Plant Anugya Policy, 2020 promulgated by the State Government and shall obtained 

ompetent authority with in stipulated time specified in Anugya policy-2020. 

ugya from the 

10 
nagement and Tran 

necessary permission from the ¢ 

13. The Unit shall submit copy of Amugya Renewal to this office. In case of Non-renewal of An 

Competent Authority under existing Stone Crusher Policy, this CCA shall stand withdrawn. 

14. This CCA valid for crushing of raw material (River Bed Materials) obtained from legitimate sources only. 

15. The unit shall not operate during night hours as defined under Noise Rules-2000. 

16. The unit shall ensure proper installation and operation of pollution control measures as required in under the 

Environment (Protection) Rules, 1986 so that ambient air quality not exceed prescribed limit at any time. 

17. The unit shall not increase the production capacity as given in this CCA without prior permission of the Board. 

18. The Unit shall strictly comply with the provisions of the Water Act, Air Act & Environment (Protection) Act 

and Rules made there under. 

General Conditions:- 

1. The applicant shall get analyse the samples of ¢f n/hazardous wastes at least once in a three 
W 

month from the laboratory recognized by the Mo rt to the UEPPCB. 
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IS 

20, 

214 

22, 

23, 

24. 

2s. 

ing i altered The applicant shall however, not without the prior consent of the Board bring into use any new or 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. . - 
Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applican| 

shall provide discharge measurement equipment at final disposal point. . 
The applicant shall strictly comply with conditions of this CCA and submit compliance report of SUP‘_”“ed 
conditions within 30 days of receipt of this CCA. If; at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 
The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof. 
The industry shall provide uninterrupted entry to the STP’S/ETP’s inlet and outlet points, Air Pollution Control 
equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures. 
The industry shall provide “Inspection Book” at the time of inspection to the Board’s officials. 
Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board’s offices and all other 
concerned offices. In case of failure of pollution control equipment, the production process connected to it 
shall be stopped with immediate effect. 
The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 
only 

In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it 
shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by 
the Competent Authority. . 
The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ production 
capacity/manufacturing process/capacity enhancement etc, or any change in effluent discharge point or 
emission point. 

The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be 
necessary. 

The person authorized shall not rent, lend, sell, transfer or otherwi 
obtaining prior permission of the Board. 
Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the person authorized shall constitute a breach of his authorization, 
Itis the duty of the authorized person to take prior permission of the Board to close down the facility. 
The authorization is valid for temporary storage of Hazardous Waste within premises only. 
The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals 
being used in the plant as well as air emission and waste generated within premises is displayed on Display 
Board of size 6x4 feet out side the main factory gate within premises, 
It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for 
treatment, storage and disposal of hazardous waste. 
The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on 
or before the 30" day of June following to the financial year to which that return relates. 
In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage 
must also be safely collected and stored. 
Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and 
chemical analysis of hazardous waste sample and report to the Board. 
Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed 
with R.C.C. or such material which does not react with the waste contained in it. 
The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall 
be displayed at appropriate position both in Hindi and English. 
The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious 
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re- 

se transport the hazardous waste without 

processors, 
In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes 
(Management and Tran boundary Movement) Rules, 2016 shall be submitted to the 
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